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"MDA: has taken actlon against'the unuauthorlzed construction ln dnfferent areas
along with the. areas proposed fer parks, open spaces and green be%t m meerut |
master plan- 2021 m accordance with the relevant provision, under the U P.
Urban planmng and development “act, 1973 by issuing 255 notices =‘I_n_
accordance wnth ‘the aforesaid provisions the proceedings for seahngs and
demolition of un- authorised iliegai constructron is in progress, Uptrll now 08 un-
authorised construction have been sealed and-50 un- authorlsed constructron
demolitlon order have been passed in whnch demolrtlon will be effected after
the. entermg of the perlod prescrlbed in law."
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Accbrdin‘gly, we direct that:

1. The state authorities, where ever demolition orders are passed in respect of constructlons
raised on the private properties under the two. acts, should. walt from taking any actlon for '
actual demolltion till the statutory penod of appeal comes to an end.

2. The appellate authonty empowered the two acts should endeavour to decude the mterlm
applications filed' along with the appeals, if any, expeditiously preferably within a perlod of
two weeks from the date of filing of the interim application.

3. Till the disposal of the interim application filed in the statutory appeals the authorities
should not take any steps for executmg the demolition orders.

4. Coples of the demohtlon orders, passed under the acts should be properly served upon the
persons against whom the orders are passed. '




5. The ordets of demolition’ proposed should be passed after glvmg an opportumty of hearing
to the persons against whom the ordefs are proposed to be passed

The Registrar General of this court is directed to forward a copy of this order to the chief
secrét‘ary, government of Uttar Pradesh, Lucknow for ensuring the compliance by all the vice-
chairmen of aii the déevelopinent authorities and the district magistrates throughout the State
of Utta¥ Pradesh The Registrar General shall also send a copy?of this order for its compliance
to all the vice:chaitmen of the Development Authorities in the state of Uttar Pradesh as well
‘@stoall the District Maglstrates for its compilance in term of the mandate given in the ordet.

Th'e wiit pefitions are disposed off in term of the said order and the genera‘l Mandamus as

directed above. (Sad Re wfe # wiRka s Y wfdy wer )

| GEBRT gRI AT ST Age /e, iNe wuee, WRe i o9 aifle dfvr Ry md
irfes aetar # fonenl 21 orfier & wifdaeor oY ok W oreT Ut vwRy g wrdy AR @Y o
W@ R adum ¥ durgd g BN @ wre wiievs ud gfr gw @) g s BN @
BT SRR Y prfardt it wy 9 W 8w W 2

: Wwﬁwmﬁ@w& e wid, lﬁ?aﬁwﬁw—rﬁwvﬁmﬁzﬁ
CweE A rd wiener wROWR g el R OAER Wied 98 8N Ui ga awe d
P fd g 2 efiarr &g amrd PefRa it & srdurere afiwge vd gfery g
ﬁmﬁwﬁmmﬁwwaﬁaﬂaﬁﬁw@ﬂl '

mmm%wmﬁo&ozﬁmqﬁﬁmﬁmwgﬁ@m
fosam < wa &

ﬁg\\u\%%







